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\/\//\/\W
ISSUED UNDER

on 25 of the Water (Prevention & Controt of Pollution) Act, 1 974
tion 21 of the Air (Prevention & Contral of Pollution) Act, 1981
The Enviranment (Protection) Act, 1986
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1. GENERAL

—_

VALIDITY

Name and Address of

the establishment

w2

! . .
+ Communication

4 Occupier delails

5 : Survey Number
s [vilge
f 7 I Taluk

g I‘ District

|
9  Panchayat

10 | Calegory
111 Scale
12 Annual fee

13 Fee remilled
14 Capital Investment

15 Water consumption

16 ¢ ACTIVITY

‘ Chlttan \.’I||dj€ 'snd Keekan vrllage

‘ Kasaragod

oo ——i—

BEKAL BEACH RESORT & SPA
CHETTUKUND, BEKAL P.O.
KASARAGOD

Telephone: 0471-3011666

Fax . 0471-3011670

e-mail  : uvipse gg@ategroup.org
Websile . www.greengatewayleisure.com

Sri. E.M. Najeeb, Chairman .
z@;%éeﬁ'@ﬁtéw%“v‘ﬁ St
F-7, Crescent Gardens, Allthara Nagar
Vellayambalam

Thiruvananthapuram - 695 010

Annexure |
Hosdurg

Pallikkara Grama Panchayat
Orange

Rs. 80,000/-

Rs. 2,40,000/-
Rs. 27.54 crores
350000 litre/day

i

Development of resort in 5}5”" Tes”
involving construction of low rise vill as with

175 roors, SPA, swimming pool, restaurant,
receation and service bie
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2 CONDITIONS

24, This consent is granted subject o the power of Hhe Roard to review and make

varation in all or any of the condilions.

99 This consent, unless withdrawn sardier and sublect to Condition no. 2.1, shall be
valid for 3 years from lhe date of issue. Al the end of the validity period if the
construction is in progress, the same shall be gol renewed. if the construction is not
started in the consent period, the applicant shall apply afresh for consent 1o
astablish. . '

om . ; . . . . .
2.3 Theapplicant shali comply with the instruetions that the Board may issue from fime

to ime regarding prevention and cantrot of air, water, land and sound pollation. (
2.4 The date of commissicning shall be intimated, al least one month in advance, 1o the

District Office of the Board al Kasaragod.

25 Consent lo Operate/Authorisation shall be obloined under e Watar (Prevention f

and Centrat of Poliution) Acl 1974 the Air (Prevention and Contrat of Peliulion) Act i
- . . N !
1981 and the relevanl rales undar Bmvitonmental (Protecton) Act 18806 belore ;
.
e commissioning the project. The application for ‘consent o operate’ shall e
accompanied by an undertaking on Ra. 50/ stamp paper thal alt facitities reouired
as par (he ‘consent 1o estabish’ have been duly inslalled and are functional,
26, Water meter shall be fixed 10 record consumplion of waler.
2.7 A minimum sel back as per Kerata Munidipality Bullding Rudes shall he provided
pelween ke boundary and the buildings The sel back can be wilised for the
gevelopment of green beit
3. CONDITIONS as per
Waier (Prevention & Control of Pollution) Ast
31, The oroposal for efffuent veatment plant shall be modified o satisly the Tollowmng .
and shal! beoimelemenied before commissionmg the moject.
i} After chemical precipiation and setifing, sullage shall join Ihe sewage e in
the aeration unit.
il The depth of the aeration lank shall be reduced from 3.3 10 2.0m
i) The anaerobic renslor shalt be upflow anacrobic fixed media lype
v} The posi-aciation settling tank suilace area shai be increased, with paraltol ¥
plae seltlers if necassany, from 10 4 1o 47 m” /
¥

v The nackwash hom pressuie samd fler and aolivated Sarlon i ahall ne
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taken to the aeration tank

vi) The sludge/ excess sludge from the setlling tanks, screenings from the
screens, skimmings from oif & grease traps and bicdegradable garbage
shall be fed into a biogas plant.

vii) The slurry from the biegas plant shall be taken to the equilisation tank
{collection / primary settling tank).

wiii) A disinfection tank shall be introduced between pressure sand filler and
activated carbon filler. Minimum 1 hour contact time shall be provided in the
disinfection tank.

3.2 a) Efftuent treatment plant shall be sel up beyond 26 m from the nearby residences

and other gstablishments.

by Effuent reatment plant consisting of treatment unils listed below shall he made

functional before commissioning:

1. Suliage

1. 1 Bar screen ; 2, Grit setlling tank / oi and grease trap |
3. : uHagD collaction tank I4 Chernical precipitaﬁbri'tainﬂk“ ‘
s, - Setting tank LT SR
2. Sewage

kN 3'B"u‘ Serean ' 2 Collection / Primary seltiing tank

3 | CUAR with packed media ' 4. Anaerobic setling tank

5. Aor ation tank G Secondary settlinq tank
| 7 P:(;( Sure sfand fifter 8. Disinfection lank i

9. 1 Aclivaled carbon filter 1 10 Treatad waler tank .
11. ;'Biogas phiant : 12, ' Soak pit

3.3, The charactarisiics of effluent afier freatment shail conform o the following tolerance

limits.
(M pH . 6.5 -85
{i Suspended Solids - 200mg/, max
(iiiy BOD (275003 days)y - 3 mgdl, max
{iv) Oit & Grease - Tomgd, max
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a4, Inbuill facilities shall be provided forreuse of reated effluent tor lushing, gardening,

coofing water make up, fire fighting, vehicle wash, oo wash, ele, Waler meter shall

e
e be provided for measuring  the quantity of realed water recyeled. Adeguate land
shall be set apart for irrigation.
kK g 35 The trealed efffuent in surplus, if any, shall be disposed in soak pit, The soak pit
H " shail have concreled bottom, honey comb biick or perferalad ring side wall and
z
o 1 m thick 2 mm sand envelopa around.
and : . :
36, There shall be easy access o cach and every effluent treatment unit. Manhele shall
the . . ‘ - . -
he provided prior to soak pil to facilitate effluent sampling.
3.7, Energy meter shall b= installed exclisively ior the effluent freatment and treaied
wees effluent reuse system.
3.8, Arrangemsnts shall be provided for rain wales narvesting and for utilization of
nade narvesied rain walar. The rain water harvest system shalt be lacated ats minrmim
distance of 20 m from the soak pil.
3.4, W eperations arg pianned to be done wilh nackup power, the generator shatl have
adequate capacity to run ali the associated poliution control devices.
jap !
) i 2.10. Natural drainage of the area shall be prolecled.
4. CONDITIONS AS PER
Air {Prevention & Control of Pallution} Act
‘ 41 The DG sets of 500 KVA capacity shail be acoustically protected and prowvidad with
chinney of minimum height 4.5 m above ool fevel of the building. U shall be placed B
at a minimum distance of 16 m rom nearby residence.
4.2 The sound level measurad at 1w outside the Doundary of the promise:
excead the ambient sound level applicable b the adjoming argd,
43 Al operations likely to producs dust o noise shall e carmad OUL W SppIoEHat:
olerance enclosure.
44 Waler sprinklers shall be provided o suppress soreading of dust outside the
premises during the construction phasa. Suspended particutate matler at the -
J

poundary of the premises shall not exceed 200 nicrogram per cubic melrea.

O :
e
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5. ADDITIONAL CONDITIONS

5.1. Debris during construction shall be transported with proper cover after welling to
prevent spreading of dust during transportation and shall be disposed safely. The
details of disposal of the same shall be intimaled to the Board's office in advance.

5.2. Sanitary facilities shall be provided fo the construction workers.

5.3. Non-biodegradable solid wastes shall be collected with due segregation and disposed
off safely.

5.4. Suitable species of trees and curtain plants shall be planted and maintained within
and along the periphery of the premises, forming a green belt to improve the
environment,

Bl Clearance under CRZ nofification shall be obtained hefore commencing construction
—— o

activities for the project.

o
[=2]

ﬁe location of the structures shall be as shown in the drawing atlached. No change

or alteration to the above, other than those specified in conditions above, shall be

made without prior permission from this office.

A
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—~ . SR \'__., I- :
DATE w@g}@gj&a % ARCECE Sdl-
i o CHAIRPERSON

CFFICE SEAL
Copy to:
1. The Senior Environmental Engineear
Regional Office, Kozhikode
27 The Assistant Environmental Engineer
v District Office, Kasaragod
3. The Secretary, Pallikkara Grama Panchayat

Kasaragod
4. Stock File

APPROVED FOR ISSUE
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¢ ..’fl\ ~_,f >
ENVIRONMENTAL ENGINEER -1
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5.y
CONSENT TO FSTABLISH - RENEWAL
51
Consont no. PCBAHOIKSCRICE-RIO/2012 i
-
]
H
15“6\*9»0[:7\ Lo
el 1. Your application datedEEERETE
2. Consent No PUBHOMSGONCE/7/08/08 datec 5.8
The ‘Consent to Fsablish' issued vide ref. 2 for Bekal Beach Resorl & Spa,
S0=6-/%
Chettukund, Kasaragod is nereby rencwed up o GHOGROIS. The copy of consent cited
LEGE
ynder ref. 2 aliached herewiih s parl of this renewat order and this order is subjeot to the
Cundmons stipulated therein and the following vanativns
Condition No:1 \ ,b
il
A | !
: !
112 ; Consent fee remilled !
|
1 F
14 ‘L Capial vestment Re. 2825 Crore. 7 1\
| | |
1.1 ! Date of app!mdt:ou T i 15.06.2012 ' ‘E {
’ : Ll t :
118 “ Dale of enguiry Tae720M2 | C
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3.3 The characteristics of effluent after treatment shall conlorm to the following standards. 4

4 Tsi ‘C:HEFécteristlcs TUnit Tirrigation/ soak pit | Flushing/Gardening
‘- | | other reuse purposes

1
»

il ‘_bi%'l""*““_“w""‘|1' o {5590 | 6.5-8.5
|

=
o

—ﬁl_gfl, max ' 100

[\)@ i

|
\1 'BOD {mg/l,max | 30
. | Ol & grease ___'mgl,max_ |

[

or proper management of [Z-waste and disposal shall

The following details shall be

57 Arrangements shall be provided f
be as per the E-waste (Management & Handling) Rules.

submitted to the Board on or before 3%_5‘ December every year

5i No. I Particulars of E-waste | Quantity '"6%—'5'-"{'"(5 uantity of E- | Mode of disposal
wasle disposed | waste proposed

| in 2011 to be disposed in

t i

i

l

e RS SR 5 - omifoesena ; l
‘ |

58 Adequate fire protection equipment in accordance with the fire safety regulations shall

he established / installed at salient places with in the buildings and for ensuring the

same. necessary cerlificate from Fire & Rescue Services Depariment shall be obtained.

cited
For and on behalf of the

1o KERALA STATE POLLUTION CONTROL BOARD

CHAIRMAN

To

Sri. E.M Najeeb

Chairman

Green Gateway Leisure Limited

F-7, Cresent Gardens, Althara Nagar
Vellayambalam, Thiruvananthapuram-695 010

(for Bekal Beach Resort & Spa, Chettukund, Kasaragod)

Copy to: .
1. The Senior Environmenta! Engineer, Regional Office, Kozhikode

27 The Environmental-Engineer District Office, Knsaragod
3. The Secrelary, Pallikera Grama panchayal , Kasaragod
4. Stock file
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KERALA STATE POLLUTION CONTROL BOARD

T 4 ]3/HO/K°GD/ICE/3738/06/08
vque 19/01/2016. &

INTEGRATED CONSENT TO ESTABLISH - RENEWAL

©o: PCB/HO/KSGD/ICO-R/01/2016
. o1t vo. PCB/HO/KSGD/ICE-R/01/2012

+ o Consent to Establish’ issued as per reference ab

i ereby renewed up to 30/06/2018 and issucd to M/s Bekal Beac!

vekundu, Keekan (PO) ,Bekal Kasaragod

Dated 09.11.2012
(F-——d'r"‘

ove to Mé& Bekal Beach Resort & Spa, Chettukund,

h Resort & Spa (Green Gateway Leisure
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